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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 653 OF 2024

IN THE MATTER OF:

Yasser Farooq Khan ...Applicant
Versus

Union Territory of Jammu and Kashmir & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 12, M/S. PATEL
ENGINEERING LIMITED

MOST RESPECTFULLY SHOWETH

1. The Applicant herein has filed the instant Application under Section
18(1) read with Sections 14 and 15 of the National Green Tribunal
Act, 2010. The Applicant has prayed for, inter alia, declaration that
the stone crushers operated by 10 (ten) Respondents in District
Poonch, including the Answering Respondent, M/s. Patel Engineering
Limited, are illegal and unauthorized. The Applicant has also prayed
that the damage allegedly caused by these stone crushers be assessed

and compensation be granted for the same.

2. The instant Application is wholly misconceived, frivolous and
vexatious. The instant Application is without any foundation in law or
in fact. It is clear that the instant Application is nothing but a blatant
abuse of process of this Hon’ble Tribunal. Hence, the same deserves

to be dismissed with exemplary cost at the very threshold.
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That save as what is borne out by the submissions of the Answering
Respondent and save for those which are specifically admitted herein,

all averments are specifically denied as false and untrue.

It is pertinent to mention that the Answering Respondent has been
operating a Stone Crushing Plant at Village Bufliaz under Khasra No.
507, Tehsil Surankote, District Poonch (hereinafter referred to as the
“Stone Crushing Plant”) since the year 2018. It is submitted that the
Answering Respondent is operating the Stone Crushing Plant as per

and in compliance with all applicable statutory requirements.

By the present Reply, the Answering Respondent shall primarily (1)
address preliminary submissions as to why the present Petition ought
to be dismissed at the threshold; (ii) address the allegations made
against it by the Petitioner; and (iii) lay out the findings recorded gua
the Answering Respondent contained in the various compliance
reports filed by the Jammu and Kashmir Pollution Control Committee
(hereinafter referred to as the “JKPCC” / “Respondent No. 57)
before this Hon’ble Tribunal.

It is most respectfully submitted at the outset that the Stone Crushing
Plant of the Answering Respondent has been inspected by the JKPCC
on multiple occasions pursuant to directions of this Hon’ble Tribunal
and compliance reports dated 08.01.2025, 22.04.2025 and 23.08.2025
have been placed on record following such inspections (hereinafter
referred to as the “Compliance Reports”). Pertinently, as per the
Compliance Reports, the Stone Crushing Plant has been consistently
found to be compliant with the applicable statutory and regulatory

requirements during the said inspections. The details of the
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inspections undertaken by the JKPCC, and the findings of the
Compliance Reports in respect of the Answering Respondent, are as

follows:

a. Ambient Air Quality and Ambient Noise Level monitoring
(inspection from 12.12.2024 to 17.12.2024): Pursuant to this
Hon’ble Tribunal’s directions and the JKPCC’s order No.
JKPCC/NGT/2024/1394-1399 dated 21.11.2024, the JKPCC
conducted Ambient Air Quality and Ambient Noise monitoring
at the site of the Stone Crushing Plant. The findings, recorded
in the Compliance Report dated 08.01.2025, were that (i)
Suspended Particulate Matter (SPM) of 219 pg/m? within the
premises and PM10 of 77 ng/m? around the unit were both well
within the prescribed permissible limits of 600 pg/m? and 100
ug/m?* respectively; and (ii)) Ambient Noise levels of 63.9
dB(A) at the boundary and 51.9 dB(A) around the unit were

both within the prescribed permissible limits.

b. Fresh spot inspection of Pollution Control Devices (PCDs)
and Pollution Control Measures (PCMs) on 07.01.2025 and
08.01.2025: The Joint Committee of the JKPCC inspected the
Stone Crushing Plant and, after verifying the PCDs/PCMs
installed by the Answering Respondent, recorded its findings in

the Compliance Report dated 08.01.2025.

C. Inspection on 04.08.2025 and 05.08.2025: Pursuant to JKPCC
Order No. JKPCC/NGT/2024/5530-35 dated 01.08.2025, the
3-member Joint Committee constituted by the JKPCC

inspected the Stone Crushing Plant afresh and submitted its
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report vide No. PCC/DO/Samba-S/2025/164-65 dated
06.08.2025, which forms part of the JKPCC’s Compliance
Report dated 23.08.2025 filed before this Hon’ble Tribunal.
The said report categorically records that the Stone Crushing
Plant of the Answering Respondent is “Operational” with
PCDs/PCMs duly “Installed” in accordance with clauses 6(1),
6(i1) and 6(iii) of the 2023 Revised Siting Criteria. The Joint
Committee further confirmed that the jaw crushers are covered
with GI sheet enclosures, the conveyor belts are made of high-
grade rubber and are fully covered with GI sheets along with

water sprinklers at different points.

Legitimacy of source of raw material: The Directorate of
Geology and Mining, J&K, by way of its communication dated
13.05.2025 (reproduced at page 4 of the JKPCC’s Compliance
Report dated 23.08.2025), has certified that the Answering
Respondent has procured 25,400 MT of raw material during the
period 01.01.2024 to 31.03.2025 from Mineral Block No. 31
and under Disposal Permits, i.e., from legitimate and
authorised sources. It is significant that no mining or raw-
material deficiency whatsoever has been flagged against the
Answering Respondent. The Answering Respondent does not
find any mention in the list of seven stone-crushing units
against whom the JKPCC has issued show-cause notices for
alleged mismatch between the legal quantity on the department

portal and the physical quantity available at the unit.



666
5

A conspectus of the above inspections and Compliance Reports

establishes that the Answering Respondent has met every applicable

criterion under the governing regulatory framework.

1l

1il.

1v.

First, under the Jammu and Kashmir Stone Crushing Plants /
Hot and Wet Mixing Plants Regulation Rules, 2021 (hereinafter
referred to as the “2021 Rules”), the Answering Respondent
holds a valid Consent to Operate and a Title NOC from the
Deputy Commissioner, Poonch; the third pre-condition
(registration with the District Industries Centre) is inapplicable
as the Answering Respondent does not avail any incentive

under the Industrial Policy.

Secondly, under the 2023 Revised Siting Criteria (as defined
hereinbelow), the Stone Crushing Plant satisfies the prescribed
distance requirements from residential areas, healthcare

establishments and the Jammu/Srinagar municipal limits, as

recorded by the JKPCC itself.

Thirdly, with respect to the pollution control measures
mandated under clauses 6(1), 6(i1) and 6(ii1) of the said 2023
Revised Siting Criteria (defined hereinbelow), every measure
has been duly installed and is operational, as verified by the
JKPCC during its inspections on 07.01.2025-08.01.2025 and
04.08.2025-05.08.2025.

Fourthly, the Ambient Air Quality and Ambient Noise
monitoring carried out by the JKPCC between 12.12.2024 and
17.12.2024 has recorded SPM, PM10 and Noise levels at the
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Stone Crushing Plant, which are well within the standards
prescribed under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981.

v.  Lastly, no mining or raw-material deficiency whatsoever has

been flagged against the Answering Respondent by either the
JKPCC or the Directorate of Geology and Mining.

PRELIMINARY OBJECTIONS

8.

At the outset, it is submitted that the Petition is not maintainable under
law and, therefore, deserves to be dismissed at the very threshold. The

same will appear from the submissions made hereinafter:

The Applicant has no locus standi to file the instant Application.

10.

It is crucial to point out that the Applicant has no locus whatsoever to
file the instant Application. Moreover, the Applicant lacks complete

credentials and bona fide to file the instant Application.

It 1s an irrefutable fact that the Applicant has miserably failed to
demonstrate any credentials or bona fides for preferring the instant
Application. In the instant Application, the Applicant has merely
made bald and unsubstantiated averments that he is a “social activist”
and “interested in protection of environment”. The Applicant has not
produced any evidence or document to substantiate his mendacious
and baseless averments. It is an admitted fact that the Applicant has
failed to show any involvement in any activity with regard to the

protection of environment.
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Moreover, the Applicant has provided no justification whatsoever for
picking and choosing the Respondents herein to the exclusion of other

stone crushing plants that are operating in the concerned district.

It is settled position of law that before a litigant is permitted to knock
the doors of justice and seek orders which have far-reaching
consequences of affecting the employment of thousands of persons,
adversely impacting investment and prejudicing interests of the
people concerned, the credentials and bona fides of the Applicant
must be tested. It is submitted that the instant Application fails to
display any such bona fides.

Furthermore, the instant Application does not demonstrate any loss or
injury caused to the Applicant or his property, for which

compensation may be claimed.

Under Section 18 of the National Green Tribunal Act, 2010, an
application for seeking compensation may be made to this Hon’ble
Tribunal only by certain classes of individuals. This includes persons
who have sustained injury; owners of property to which damage has
been caused, legal representatives of the deceased in case death has
been caused, authorized agents of the aforementioned persons or a

person aggrieved.

In fact, no personal compensation has been claimed by the Applicant

by way of Form II.

In view of the above, it is submitted that the instant Application is not

maintainable in law or on facts and has been filed de hors the
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provisions of the National Green Tribunal Act, 2010. The invocation
of the jurisdiction of this Hon’ble Tribunal in the present case is
wholly fallacious, unjustified and abusive. The instant Application
ought to be dismissed in /imine on the abovementioned Preliminary

Objections alone.

BRIEF FACTS

17. Before adverting to the contents of the instant Application seriatim,
certain relevant material facts which are essential for adjudication of

the present proceedings are briefly summarized hereinunder.

a. In the year 2014, the Answering Respondent established the
Stone Crushing Plant after seeking all requisite permissions /

approvals.

b. It is important to note that in terms of the then applicable
statutory / regulatory provisions, the Answering Respondent
obtained No Objection Certificates (hereinafter referred to as
the “NOCSs”) from the concerned authorities in relation to the
establishment of the Stone Crushing Plant. Details of the NOCs

obtained are provided in the following table:

S. N. Authority Date

1. | Office of the Sarpanch, Panchayat Halga | 15.10.2014
Bufliaz

11. Office of the Block Medical Officer 05.11.2014
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iil. | Office of the Assistant Executive | 11.11.2014
Engineer  (Irrigation), Sub-Division
Surankote
iv. | Office of the Assistant Executive | 12.11.2014
Engineer, PWD (R&B), Sub-Division
Surankote
v. | Office of the Block Development| 13.11.2014
Officer, Bufliaz
vi. | Office of the Assistant Executive | 14.11.2014
Engineer (Flood Control), Sub-Division
Surankote
vii. | Office of the Assistant Executive | 14.11.2014
Engineer (PHE), Sub-Division
Surankote
viil Office of the Assistant Executive | 17.11.2014
Engineer  (JKPDD),  Sub-Division
Surankote
ix. | Office of the Zonal Education Officer 17.11.2014
x. | Office of the Chief Education Officer 18.11.2014
x1. | Office of the Divisional Forest Officer, | 19.11.2014
Poonch Forest, Division Poonch
xii. | Office of the District Magistrate, Poonch | 19.12.2014

Copies of the NOCs received from various authorities prior to

the establishment of the Stone Crushing Plant operated by the

Answering Respondent are attached herewith and annexed as

ANNEXURE 1 (Colly.).
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Upon receiving the said NOCs, the Answering Respondent
duly applied for the consent to establish. On 18.06.2015, the
JKPCC granted the Consent to Establish certificate (hereinafter
referred to as the “CTE”) to the Answering Respondent, after
having satisfied itself that the Stone Crushing Plant met all the
requisite criteria. The said CTE was valid for a period of 1 year.

The same was extended from time to time.

A copy of the Consent to Establish certificate dated 18.06.2015
issued by the JKPCC is attached herewith and annexed as
ANNEXURE 2.

Notably, as far as siting criteria are concerned, at the time of
establishment of the Stone Crushing Plant, the siting criteria
prevalent were as approved by the JKPCC by way of a Board
Meeting on 20.12.2004 (hereinafter referred to as the “2004
Criteria”). It was provided therein that no stone crusher shall
be allowed to operate, inter alia, within 500 meters of a
residential area which contains 20 or more houses and 1 km of
an educational institution. Accordingly, the Answering
Respondent adhered to the applicable siting criteria, i.e., the

2004 Criteria.

A copy of the siting criteria approved by the JKPCC by way of
a Board Meeting dated 20.12.2004, as applicable on the date of
establishment of the Stone Crushing Plant, is attached herewith
and annexed as ANNEXURE 3.
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In 2017, the Jammu and Kashmir Minor Mineral Exploitation
and Processing Rules (hereinafter referred to as the “2017
Rules”) were notified. The said Rules were applicable to the
Stone Crushing Plant. It is noteworthy that the siting criteria

under the 2017 Rules were the same as under the 2004 Criteria.

A copy of the Jammu and Kashmir Minor Mineral Exploitation
and Processing Rules, 2017, is attached herewith and annexed

as ANNEXURE 4.

Importantly, pursuant to the 2017 Rules, on 17.02.2018, the
JKPCC granted the CTO in favour of the Answering
Respondent. The said CTO was granted after a detailed report
on satisfaction of the then applicable siting criteria by the
Answering Respondent. It was categorically noted therein that
less than 20 residential houses were present within the radius
of 500 m of the Stone Crushing Plant. It further noted that no
educational institutes were present within a radius of 1 km of
the Stone Crushing Plant. The said CTO was renewed from

time to time.

A copy of the Consent to Operate certificate issued by the
JKPCC on 17.02.2018, along with Schedule II thereto, is
attached herewith and annexed as ANNEXURE 5.

Thereafter, in 2021, the 2021 Rules were notified. The said
Rules repealed the 2017 Rules. Importantly, under the 2021
Rules, the requirement of obtaining NOCs from different

departments for the purpose of establishing stone crushers was
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waived off. Rule 3(3) of the said Rules specifically provided
that stone crushers / hot and wet mixing plants can be

established upon securing the following:

(1)  Consent to establish / operate from the JKPCC issued as
per the procedure / guidelines and siting criteria

prescribed by the JKPCC;

(1))  No Objection Certificate (hereinafter referred to as the
“NOC”) from the Deputy Commissioner concerned,

regarding title verification of land and its usage; and

(111) Registration with the District Industries Centre, if the
unit holder intends to avail any incentive available in the

Industrial Policy.

Further, Rule 10 of the 2021 Rules provided that stone crushing
plants already existing prior to the 2017 Rules having a valid
CTO, shall be allowed to operate uninterrupted. However, after
the expiry of such CTO, such plants would be required to obtain
a fresh NOC from the Deputy Commissioner as a one-time

requirement.

A copy of Jammu and Kashmir Stone Crushing Plants / Hot and
Wet Mixing Plants Regulation Rules, 2021, is attached
herewith and annexed as ANNEXURE 6.

It is crucial to point out that in terms of Rule 3(3)(i) of the 2021
Rules, the siting criteria were to be prescribed by the JKPCC.
It is reiterated that till 2023, the JKPCC had only prescribed the
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2004 Criteria. The Answering Respondent was compliant with

the said Criteria all throughout.

Thereafter, on 27.02.2023, the JKPCC issued revised siting
criteria by way of Order No. 37-JKPCC of 2023 (hereinafter
referred to as the “2023 Revised Siting Criteria”). The said
2023 Revised Siting Criteria substantially retained the earlier
requirements with respect to distance from residential areas and
educational institutions. In particular, the stipulation that stone
crushing units must not be located within 500 meters of a
residential area comprising the prescribed number of houses

and within 1 km of an educational institution continued to

apply.

A copy of the revised siting criteria issued by the JKPCC on
27.02.2023 is attached herewith and annexed as ANNEXURE
7.

After the expiry of the CTO dated 17.02.2018, the Answering
Respondent duly applied for renewal of the CTO. Further, the
Answering Respondent also applied for the NOC in terms of
Rule 3(3)(i1) of the 2021 Rules. Pertinently, on 04.12.2023, the
JKPCC granted the CTO to the Answering Respondent in
respect of the Stone Crushing Plant. Moreover, on 18.07.2024,
the office of the Deputy Commissioner, Poonch, granted to the
Answering Respondent the NOC regarding title verification of
land and its usage (hereinafter referred to as the “Title NOC”).
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A copy of the CTO dated 04.12.2023 issued by the JKPCC is
attached herewith and annexed as ANNEXURE 8.

A copy of the latest CTO dated 20.01.2026 issued by the
JKPCC in favour of the Respondent is attached herewith and
annexed as ANNEXURE 9.

A copy of the No Objection Certificate dated 18.07.2023
granted by the office of the Deputy Commissioner, Poonch, is

attached herewith and annexed as ANNEXURE 10.

In view of the above, it is evident that the Stone Crushing Plant of the
Answering Respondent is completely compliant with the 2021 Rules.
The two applicable criteria required to be satisfied under the 2021
Rules, have been complied with as the Answering Respondent has
obtained: 1) the CTO dated 04.12.2023; and 11) the Title NOC from
the Deputy Commissioner regarding title verification of land and its
usage. As far as the third requirement is concerned, it is submitted that
the registration with the District Industries Centre is not required since
the Answering Respondent does not avail any incentive available in

the Industrial Policy.

Further, as far as the siting criteria is concerned, the Stone Crushing
Plant is also outside the prohibited limit prescribed by the Revised
2023 Siting Criteria. As per the 2004 Criteria and the Revised 2023
Siting Criteria, the mandatory limits / criteria are that stone crusher

plants shall not operate:
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a. within 500 meters of the residential area. 20 or more houses
will constitute a ‘residential area’;
b. within 1 km of the nearest educational institution;
within 2 kms of the nearest Health Care Establishment; and
d.  within 2 kms of the Jammu and Srinagar Municipal City

Limits.

The Answering Respondent is operating the Stone Crushing Plant

within the prescribed limits laid out above.

The table below illustrates that the Answering Respondent is

operating the Stone Crushing Plant within the prescribed limits:

S. Siting Requisite Remark
N. Criterion Distance
1.| Residential 500 m | The nearest Residential Area,
Area as noted by the JKPCC itself in

its preliminary report dated
14.09.2024 (hereinafter
referred to as the “Preliminary
Report”), is beyond a distance
of 500 m from the Stone

Crushing Plant.

Moreover, this fact 1s also
admitted by the Applicant

himself.




677

16

.| Educational

Institution

1km

Contrary to the allegations in
the Application, the Stone
Crushing Plant was established
in compliance with this
requirement. At the time of
establishment, no educational
institute was located within the
range of 1 km of the Stone
Crushing Plant, as also
recorded in the CTO dated
17.02.2018. Requisite NOCs
were received from the Zonal
Education Officer and the
Chief Education Officer of

District Poonch.

.| Health Care

Establishment

2 kms

The nearest Health Care
Establishment, as noted in the
Preliminary Report, is beyond
a distance of 2 kms from the

Stone Crushing Plant.

.| Jammu and

Srinagar
Municipal

City Limits

2 kms

There is no allegation by the
Applicant of violation of this
criterion. This criterion is also
complied with as noted by the
JKPCC itself in  the
Preliminary Report.
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Nevertheless, the Stone
Crushing Plant is located more
than 11 km from the nearest

city / town, i.e., Surankote.

It is, in this connection, pertinent to highlight that the Applicant
himself, in paragraph 3.3(e) of the instant Application, has averred
that the residential area near the Stone Crushing Plant of the
Answering Respondent is “500 Meters approx.” The said averment is,
therefore, an admission on the part of the Applicant that the
Answering Respondent is compliant with the foremost siting criterion
of 500 metres from a residential area, as prescribed under both the
2004 Criteria and the 2023 Revised Siting Criteria. The Applicant

cannot now be heard to contend to the contrary.

The Revised 2023 Siting Criteria also lay down the following
pollution control measures to be undertaken by existing stone
crushers, in addition to the pollution control measures applicable to

all stone crushers:

a. Development of a thick green belt along the periphery. Such a
green belt must include three rows of broad-leaved trees having

a good canopy;

b. Construction of a 10 to 12 feet brick or CGI sheet wall as

boundary;
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c. Installation of permanent and mechanical water sprinkling
system interlocked with the crushing point, with a water storage

tank of a minimum capacity of 2,000 liters; and

d. Operation of the stone crushing unit only between 8:00AM and
6:00PM, ensuring that emissions are below the prescribed limits

under all circumstances.

The Answering Respondent has all throughout operated the Stone
Crushing Plant in due compliance with all of the above requirements,

as and where applicable.

Post the filing of the present Application and pursuant to various
orders of this Hon’ble Tribunal, the JKPCC wvisited the Stone
Crushing Plant and examined the compliances by the Answering
Respondent in accordance with certain Terms of Reference. In
addition to the Preliminary Report, the JKPCC has also filed the
Compliance Reports. Significantly, the Compliance Reports
consistently record that the Answering Respondent has complied with
all conditions. It is respectfully reiterated that the Compliance
Reports dated 08.01.2025, 22.04.2025 and 23.08.2025 filed by the
JKPCC following inspections of the Stone Crushing Plant of the
Answering Respondent, do not record any subsisting non-compliance
or violation of any applicable statutory or regulatory requirement by
the Answering Respondent. Significantly, the Compliance Report
dated 23.08.2025 records the Answering Respondent’s Stone
Crushing Plant as “Operational” with all PCDs / PCMs duly
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“Installed” in accordance with clauses 6(i), 6(i1) and 6(iii) of the 2023

Revised Siting Criteria.

Copies of relevant extracts in relation to the Answering Respondent
of the various compliance reports filed before this Hon’ble Tribunal,

are attached herewith and annexed as ANNEXURE 11.

The Answering Respondent submits that each of the allegations raised
in the instant Application are, therefore, misconstrued and denied. The
Answering Respondent has duly complied with each of these
requirements as and where applicable. In the same vein, it is
reiterated that the raw material consumed by the Answering
Respondent has all throughout been procured from legitimate and
authorised mineral blocks (in particular Mineral Block No. 31 and
under Disposal Permits), as certified by the Directorate of Geology
and Mining, J&K, and reproduced in JKPCC’s Report dated
23.08.2025. Significantly, the Answering Respondent does not find
any mention in the list of seven stone-crushing units against whom
the JKPCC has subsequently issued show-cause notices for alleged

mismatch in raw-material quantities.

RESPONSE TO ALLEGATIONS IN THE PETITION

It is important to point out that in the instant Application, the
averments regarding the siting criteria are de hors the 2004 Criteria,
the 2023 Revised Siting Criteria or the Notification dated 18.05.2023
issued by the Ministry of Environment, Forest and Climate Change
(hereinafter referred to as the “MOEFCC Notification) and have no

statutory backing whatsoever. The Applicant has asserted the
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following four criteria for operating stone crusher plants as being
mandated by law. It is fallaciously contended that the stone crusher

plants shall not operate:

a. within 500 meters of the residential area;
b. ‘nearby’ education institutions;

C. ‘nearby’ water body; and

d. ‘nearby’ agricultural land.

It is clear that the so-called criteria are merely presumptuous and lack
any foundation whatsoever. Notably, even the JKPCC has not found
any violations by the Answering Respondent with respect to the siting

criteria.

As per the 2023 Revised Siting Criteria, the two mandatory limits /

criteria are that stone crusher plants shall not operate:

a. within 1 km of the Jammu and Srinagar City Municipal Limits;

b. within 500 meters of the residential area. 20 or more houses
constitute a residential area. There should not be a single house
within 150 meters;

C. within 2 km of a Health Care Establishment; and

d. within 1 km of the nearest educational institution.

The MOEFCC Notification further prescribes:

“(xi) The Hot Mix Plant shall be installed from the following
siting criteria, namely :-

(a) 1 km from boundary of cities and towns;
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(b) 0.5 km from habitation,
(c) 0.2 km from National or State Highways (from Centre Line);
(d) 0.5 km from Schools or Colleges and temples;

(e) 1 k from Hospital, court or tourist spot;

(xii) In case existing hot mix plants are not able to meet above
siting criteria at para (xi) above, the unit may be allowed with
the condition that minimum 6 metre high compound wall of GI
sheets along plot periphery shall be installed.”

Even assuming that the MOEFCC Notification is applicable to the
Stone Crushing Plant, it is submitted that the Answering Respondent
remains compliant. Separately, a 10-meter-high compound wall of
GI sheets along the periphery of the Stone Crushing Plant has also
been erected, as noted in the Compliance Report dated 22.04.2025.

A copy of the Notification dated 18.05.2023 issued by the Ministry
of Environment, Forest and Climate Change is attached herewith and

annexed as ANNEXURE 12.

Therefore, the following two contentions raised by the Applicant in
the instant Application against the Answering Respondent are

wholly baseless, preposterous and have no basis in law or facts:

a. No NOC has been issued to the Answering Respondent under

the applicable rules;

b. CTO has been granted without compliance of the siting criteria.
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It is submitted that in the said circumstances, the instant Application
is wholly meritless and deserves no consideration whatsoever. The

same is liable to be dismissed in limine with costs.

PARA-WISE REPLY

32.

33.

34.

35.

36.

37.

Without prejudice to the foregoing and fully relying thereon, the
Answering Respondent now deals with the allegations made in the

said Application seriatim.

Paragraph 1 of the Application, pertaining to details of the Applicant,

does not merit any response.

Paragraph 2 of the instant Application, pertaining to details of the
Answering Respondent and other Respondents, does not merit any

response.

In response to paragraph 3.1 of the instant Application, details
regarding the professional pursuits of the Applicant do not merit any
response. However, it is specifically denied that the Stone Crushing
Plant being operated by the Answering Respondent is in violation of
“essential environment norms” or infringing upon any right of the
Applicant. It is reiterated that the Stone Crushing Plant is being
operated in compliance with all laws, after having duly received all

necessary certifications and approvals.

Paragraph 3.2 of the instant Application does not merit any response.

With reference to paragraph 3.3 of the instant Application, save and

except what are matters of record, all statements therein are denied
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and disputed. It is specifically denied that any siting criterion as
alleged has been violated by the Answering Respondent. It is
submitted that no reliance can be placed on the purported photographs
taken from google satellite application. It is submitted that the said
photographs are vague, unclear and irrelevant. Firstly, the copies of
said photographs are no evidence of the actual distance between the
Stone Crushing Plant and the nearest residential area / educational
institute / water body / agricultural land. In fact, even the website from
which these photographs have been allegedly procured and the
locations used for measuring distances have not been specified. It is
submitted that no pin indicated in the said photographs can be used to
depict and/or identify the stone crushing or Hot and Wet Mixing plant.
Secondly, the scale used in the said photographs is also not reliable.
In fact, the terms of use of Google specifically provide that the
information provided cannot be relied upon or substituted for expert

opinion:

“Dont rely on the services for medical, legal, financial, or
other professional advice. Any content regarding those topics
is provided for informational purposes only and is not a
substitute for advice from a qualified professional.”

Therefore, the photographs annexed to the Application cannot be

relied upon.

It is submitted that the allegations made in the paragraph under
response have been adequately dealt with in the foregoing paragraphs
and the same may be read as part and parcel of this paragraph.

Furthermore, the Petitioner has not submitted any certificate under
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Section 65B of the Indian Evidence Act, 1872 (as applicable at the
time of the filing of the present Application).

With reference to paragraph 3.4 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is submitted that the instant Application also suffers
from the vice of grave suppressio veri and suggestio falsi. The
Applicant has deliberately suppressed the material fact regarding the
relevant CTOs / NOCs granted to the Answering Respondent.
Therefore, the instant Application ought to be dismissed on this
ground alone. It is submitted that the allegations made in the
paragraph under response have been adequately dealt with in the
foregoing paragraphs and the same may be read as part and parcel of

this paragraph.

With reference to paragraph 3.5 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is denied that the CTO has been renewed illegally. It
is denied that the Stone Crushing Plant is operating illegally. It is
reiterated that the Stone Crushing Plant has been duly and legally
operating for the last 12 (twelve) years. The Applicant has merely
raised bald sweeping allegations without an iota of evidence to
substantiate the same. With respect to the newspaper clipping
annexed, it is submitted that the same cannot be relied upon in any
manner whatsoever. First, a newspaper clipping is no evidence of any
fact in any manner. Secondly, the alleged newspaper clipping is

illegible and itself seems to be based on other unreliable sources of
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information. Thirdly, the Answering Respondent is not aware of any

such publication or related legal proceeding undertaken against it.

With reference to paragraph 3.6 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is submitted that the case of Diwan Stone Crushing
Plants and Shazad Shabnam Hot Mixing Plant, allegedly involved in
Hassina Wajid (Sarpanch) v. State of Jammu and Kashmir, O.A. No.
151 of 2023 (hereinafter referred to as the “Diwan Crusher Case”)
has no bearing whatsoever on the Answering Respondent or the
present Application. The factual scenario of the Diwan Crusher Case
is completely different from the case of the Answering Respondent.
Pertinently, the Diwan Crusher Case involved non-compliance with
the conditions laid down in the CTO, non-fulfilment of siting criteria
at the time of establishment and encroachment upon Government
land, none of which have been alleged in the present case. Moreover,
even the allegations in the Diwan Crusher Case have not been finally
adjudicated upon, since the matter is pending before the High Court
of Jammu and Kashmir as well. The Applicant is misconstruing and
deliberately misrepresenting facts in relation to the Diwan Crusher
Case. The directions in relation to sealing and investigation issued
therein by this Hon’ble Tribunal were limited to the Respondents in
that case, and could not in any manner be, by the ipse dixit of the
Applicant, made applicable to the Answering Respondent. It is
submitted that the allegations made in the paragraph under response
have been adequately dealt with in the foregoing paragraphs and the

same may be read as part and parcel of this paragraph.
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With reference to paragraph 3.7 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is denied that any damage is being caused to the water,
soil and air in the vicinity of the Stone Crushing Plant. It is also denied
that any legal right of the Applicant or the public at large is being
impinged. It is submitted that the allegations made in the paragraph
under response have been adequately dealt with in the foregoing
paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraph 3.8 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is submitted that the allegations made in the paragraph
under response have been adequately dealt with in the foregoing
paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraph 4.1 of the instant Application, save and
except what are matters of record, all statements therein are denied

and disputed.

With reference to paragraph 4.2 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It 1s denied that the operation of the Stone Crushing
Plant by the Answering Respondent has had any adverse impact on
the air quality, leading to chronic diseases among the children and the
elderly. The Applicant has miserably failed to adduce any evidence in
this regard, and is put to strict proof of this claim. It is submitted that

the Applicant only means to malign and defame the Answering
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Respondent by way of these bogus allegations. On the contrary, the
Ambient Air Quality and Ambient Noise monitoring carried out by
the JKPCC at the site of the Stone Crushing Plant between 12.12.2024
and 17.12.2024, the results whereof have been placed on record by
the JKPCC by way of the Compliance Report dated 08.01.2025,
conclusively demonstrate that the Suspended Particulate Matter,
PM10 and Ambient Noise levels in and around the Stone Crushing
Plant of the Answering Respondent are all well within the permissible
statutory limits. The allegation of adverse impact on air quality or of
chronic ailments allegedly caused by the operation of the Stone

Crushing Plant is, therefore, factually and scientifically baseless.

With reference to paragraph 4.3 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is denied that the operation of the Stone Crushing
Plant violates any norm or legislation. It is submitted that the
allegations made in the paragraph under response have been
adequately dealt with in the foregoing paragraphs and the same may

be read as part and parcel of this paragraph.

With reference to paragraph 4.4 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is submitted that the allegations made in the paragraph
under response have been adequately dealt with in the foregoing
paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraph 4.5 of the instant Application, save and

except what are matters of record, all statements therein are denied
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and disputed. It is submitted that the allegations made in the paragraph
under response have been adequately dealt with in the foregoing
paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraph 4.6 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. The Answering Respondent has not acted in violation
of the concerned Articles of the Constitution in any manner

whatsoever.

With reference to paragraph 4.7 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is submitted that the allegations made in the paragraph
under response have been adequately dealt with in the foregoing
paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraph 4.8 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. The Stone Crushing Plant is being operated in
compliance with all applicable law. The specious allegations made in
the Application are wholly unsubstantiated, mendacious and

ludicrous.

With reference to paragraph 4.9 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is submitted that the allegations made in the paragraph

under response have been adequately dealt with in the foregoing
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paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraph 4.10 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is denied that the Stone Crushing Plant is being
operated without a valid NOC from the Deputy Commissioner
concerned. It is submitted that the allegations made in the paragraph
under response have been adequately dealt with in the foregoing
paragraphs and the same may be read as part and parcel of this

paragraph.

With reference to paragraphs 4.11 to 4.15 of the instant Application,
save and except what are matters of record, all statements therein are
denied and disputed. The said allegations are utterly preposterous and
devoid of any substance. It is submitted that the allegations made in
the paragraph under response have been adequately dealt with in the
foregoing paragraphs and the same may be read as part and parcel of

this paragraph.

With reference to paragraph 5 of the instant Application, save and
except what are matters of record, all statements therein are denied
and disputed. It is denied that there is any recurring cause of action or
that the instant Application was filed without any delay. It is denied
that any substantial question relating to environment has been raised
in the instant Application and it is submitted that the jurisdiction of
this Hon’ble Tribunal is wrongfully sought to be invoked by the
Applicant. It is submitted that the allegations made in the paragraph

under response have been adequately dealt with in the foregoing
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paragraphs and the same may be read as part and parcel of this

paragraph.

55.  The contents of paragraphs 6 to 8 are denied. The instant Application
is misconceived, and the Applicant is not entitled to the relief claimed

therein.

56. It is humbly submitted that this Application is devoid of merit, not

maintainable in law or on facts and is liable to be dismissed with costs.

It is prayed accordingly.

ANSWERING RESPONDENT

THROUGH:

KHAITAN & CO LLP

ADVOCATES FOR RESPONDENT NO. 12
MAX TOWERS, 7™ FLOOR

SECTOR 16B, NOIDA

GAUTAMBUDH NAGAR-201301

UTTAR PRADESH

E-mail: aakash.bajaj@khaitanco.com

PLACE: NEW DELHI
DATE: 23.05.2026
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3. I say that the annexures annexed with the Reply are true copies of

their respective originals.

Mo

DEPONENT
VERIFICATION:

1, the above deponent, state that the contents of the aforesaid affidavit are
true and correct to the best of my knowledge and belief and nothing material

has been concealed therefrom.

DEPONENT

MANIS
MOTARY PYBUC, ELAR
GOVT Or MDA

2 3 MAY 2026
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OFFICE OF THE DIVISIONAL FOREST OFFICER POONCH
FOREST DIVISION POONCH

: /g/ional Director,
s Poltution Control Board,
Jammu.

No: Lj@()/ '":)2 Dated: }(‘L S Y k(.

Sub: Issuance of NOC for installation of Aggregate Processing Plant for Parnai
Hydroelectric Project Buffliaz Distt. Poonch.

- Deputy Manager Patel Engineering Ltd. have applied for issuance of NOC for
instaltation of Aggregate Processing Plant on private land Khasra No. 507 Viilage
Buffliaz Tehsil Surankote District Poonch.

Necessary spot inspectton reports of RO Surankote vide s No. 379 dated
12-11-2014 has also obtained that the proposed land in proprietary land and 1s 1100 mtrs.
away from the forest.

Your are as such requested to kindly issue NOC under rules for installation of
Apggregate Processing Plant for Parnai Hydroelectric Project on private land under Survey
No. 507 of Village Buffliaz Tehsil Surankote District Poonch for further necessary action
please.

Yours faithiully,

s
@J%mf@%ﬁé’ﬂ/

Divisional Forest Officer

Poonch Forest Division
i A
~Poonch
. . . . . U
Copy for information and necessary action submitted to:
1. Conservator of Forests. Jammu West Circle Headquarter Rajouri,
2. M/S Patel Engineering Ltd. EPRIA

Divisional Forest'Officer
Poongh,/Forest Division
il Fy
W Poonch
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Treatment : The applicant has to install a comprehensive treatment system consisting of
Primary / Secondary and / or Tertiary treatment as is warranted with reference to influent
quality and operate and maintain the same continuously so as to achieve the quality of the

treated effluent to the following standards before disposal.

(1) pH Between 6.0 and 8.5
(2) Suspended Solids Not to exceed 100mg/L.
(3) BOD, 3 days, 27°C Not to exceed 30mg/L.
(4) C.0.D. ~ Not to eXceed‘ 250mg/L.
(5)0il & Grease 4 | Not to exceed ; 10mg/L.

Trade Effluent Dispos‘al:Outlet‘Cbnditions :

The unit holder must ensure the safe disposal of effluent by adopting the Pollution
control measures and installation of required poilution coitrol devices as per the Water
(Prevention & Control of Pollutlon) Act, 1974 and amendments made thereafter

(v) Sewage Treatment — The applicant shall .install a comprehensive treatment system as
is warranted with reference to effluent quality and operate and maintain the same

continuously so as to achieve the quality of treated effluent to the following standards

before disposal :-

pH Between 5.5 and 9.0
Suspended Solids Not to exceed 100mg/I.
B.0.D., 3 days, 27°C Not to exceed 30 mg/l.

(vi)kSewage Disposal Outlet Conditions :
All the domestic waste water is collected in the Septic tank and soak pit
(vii) Non-hazardous solid waste (TPD./TPM): The non-hazardous solid waste should be
handled and disposed as per the guidelines of Municipal Solid Waste Rules, 2000.
Type of waste Quantity Treatment Disposal
NA
(viii) Other Conditions :

The unit shall comply with any other conditions laid down or directions issued
in due course by the Board from time to time under the provision of the Water
(Prevention and Control) Act, 1974
The applicant has to install a comprehensive air pollution control system consisting
of control ~equipment as detailed belcw and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards :

S.No. | Pollution Control Measures:

1 Green belt in three rows as per specification of green belt.
2 Water sprinkling system at requisite points adequately.

3 Covering of crushing and screening points.

4 Wind breaking wall( as per site requirements) '

5 Metalling of road.
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ANNEXURE 4

EXTRAORDINARY REGD. NO. JK—33

o
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THE
JAMMU & KASHMIR GOVERNMENT GAZETTE

Vol. 130] Srinagar, Wed., the 19th July, 2017/28th Asad., 1939. [No.15-n

Separate paging is given to this part in order that it may be filed as a
separate compilation.

PART III

Laws, Regulations and Rules passed thereunder.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECRETARIAT—INDUSTRIES AND COMMERCE
DEPARTMENT

Notification
Srinagar, the 19th July, 2017.

SRO-302.—In exercise of the powers conferred by section 15 and
section 23C of the Mines and Minerals (Development and Regulation)
Act, 1957 (Central Act 67 of 1957), the Government of Jammu and
Kashmir hereby make the following rules, namely :—

1. Short title and commencement.—(1) These rules may be called
“the Jammu and Kashmir Minor Mineral Exploitation and Processing
Rules, 2017”.
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(2) They shall extend to whole of the State of Jammu and Kashmir.

(3) They shall come into force from the date of their publication in
the Government Gazette.

2. Definitions.—(1) In these rules, unless the context otherwise

requires,—

(®

(1)

(iii)

(iv)

™)

i)

(vii)

(viii)

“Act” means the Mines and Minerals (Development and
Regulation) Act, 1957 (Central Act 67 of 1957) ;

“Appellate Authority” means the Divisional Commissioner or
any officer of the department vested with such powers by the
Government under these rules to perform such functions ;

“Approved Water Supply” means the water supply of more
than 20 KLD where system for treatment of water for drinking
purposes is involved in open or a spring/lake used for drinking
purposes. Tube-wells/Overhead Tanks/Covered reservoirs/
rivers are not covered under this ;

“Controlled Area” means an area under permanent occupation
of Defence/Belt Forces ;

“Director” means Director, Geology and Mining, Government
of Jammu and Kashmir ;

“Department” means Department of Geology and Mining,
Government of Jammu and Kashmir ;

“Educational Institutions” means Government schools or
Government recognized private schools ;

“Exploitation” means extraction and value addition of minor
minerals to finished products through mechanical means with
a little or no change in their chemical composition for their
utilization into constructional and developmental works and
for other utilities ;

52
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(ix)
x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

“Government” means Government of Jammu and Kashmir ;

“Healthcare Establishment” means Primary Health Centre or
above of a Health and Medical Education Department or
recognized private HCE with minimum of ten beds ;

“Licensing Authority” means the Director, Geology and Mining
Department or an officer authorized by the Government ;

“Minor Mineral” means the minerals as defined in
section 3 (e) of the Act ;

“Mineral Concession” means a Mining Lease, Mining License,
Quarry License, Short-Term Permit and Disposable Permit in
respect of minor mineral permitting the mining of minor mineral
in accordance with the Jammu and Kashmir Minor Mineral
(Concession, Storage, Transportation of Minerals and
Prevention of Illegal Mining) Rules, 2016 ;

“Minor Mineral based Unit Hot and Wet Mixing Plant/Crusher”
means the industrial units/plants/crusher installed/established
for processing of the minor minerals into value added/finished
products ;

“Orchards/Abi-awal/Saffron fields” means land use of more
than 10 kanals as Orchards/Saffron fields/Abi-awal. Unirrigated
land shall not be covered under this ;

“Processing” means all physical processes such as grading,
washing, crushing, pulverization, calcinations, powdering,
cutting and polishing of minor minerals ;

“Processor” means a unit/plant/crusher holder involved in
exploitation and processing and sale of minor minerals under a
valid license from Licensing Authority ;

“Registering Authority” means the General Manager, District
Industries Centre concerned or an officer authorized by the
General Manager or the Government in this behalf;

53
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(xix) “Residential area/abadideh” means 20 or more authorized
revenue recorded houses within radius of 500 metres.

Words and expression used but not defined in these rules shall have
the meaning respectively assigned to them in “The Jammu and Kashmir
Minor Mineral (Concession, Storage, Transportation of Minerals and
Prevention of Illegal Mining) Rules, 2016 and the Mines and Minerals
(Development and Regulation) Act, 1957

3. General restrictions.—(1) No License to operate a minor mineral
exploitation unit/plant/crusher/hot and wet mixing plant shall be granted
by the Licensing Authority to a processor unless the unit/plant/crusher
possesses,—

a. NOC to establish and operate the minor mineral processing
unit/plant/crusher from the concerned Deputy Commissioner
after verifying land records etc. ;

b. Consent to establish/operate the unit/plant from the J&K State
Pollution Control Board relating to a particular site only as
indicated in the revenue document issued by the Deputy
Commissioner concerned ;

c. NOCs from Fisheries and Irrigation and Flood Control
Departments ;

d. Consent from minor mineral leasee/licensee or a permit holder
for feeding raw supplies of minor minerals to run minor
mineral processing and exploitation unit/plant/crusher of the
applicant ;

e. Registration from District Industries Centre concerned
which shall be done only after completion of the above said
formalities.

4. Negative/Restricted Zones.— (1) No minor mineral based unit/
plant/crusher shall be established—

(a) On Agricultural, Grazing, Shamlat/Kacharayee and Forest
land ;

54
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(b)

©
(d)
(©)

®

(2
(h)
@)
0)
(k)
)
(m)

(n)
(0)

Within the prohibited wildlife area/protected/reserved forest area
limits ;

National Highway in plain areas up to = 100 meters ;
National Highway in sub-mountain areas up to= 50 meters ;

State Highway and other district roads in plain areas up to =
50 meters ;

Highway and other roads in sub-mountainous areas up to =
50 meters ;

Jammu/Srinagar Municipal Limits up to=01 km. ;
Major District Headquarter up to=01 km. ;

Nearest residential area/abadi up to =500 meters ;
Controlled (cantonment area) up to =01 km. ;
Hospital/Nursing Home/Health Centre up to =02 km. ;
Approved water supply of 20 Kilo liter up to =01 km. ;

Notified birds or other sanctuaries/National Park/Forest land
up to =01 km. ;

Nearest Tourist Complex/Resorts up to =01 km. ;

Nearest educational institution or other similar institution
up to =01 km.

(2) Besides while granting consent to/for establishment/clearance by

the District Industries Centre, Deputy Commissioner and State Pollution

Control Board, it shall make and/or shall cause to make a full and complete

investigation in the prescribed manner in respect of the application received

having due regard to the following, namely :—

(@)

the suitability of the locality/location where the proposed minor
mineral exploitation unit/plant/crusher is to be established ;
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(b) the number of units/plant/crusher operating in the area ;

(c) whether such unit/plant/crusher is not detrimental to the health
of general public, habitation, water resources, fauna and flora
in the close proximity ;

(d) the setting of such unit/plant/crusher should be allowed on areas
suitable for the purpose without any detrimental effect to the
agriculture/productive land ; and such other conditions as may
be prescribed from time to time.

5. Grant of license for exploitation/processing of minor
minerals.—(1) A permanent resident of the State desirous to establish a
minor mineral exploitation/processing unit/plant/crusher in an area of State
shall make an application to the Licensing Authority in a prescribed form
after conforming to the conditions as laid down under the aforesaid rules 3
and 4.

(2) On receipt of application and fulfillment of all conditions under
these rules, the Licensing Authority after satisfying itself that the applicant
has fulfilled all conditions under these rules, may grant license for exploitation/
processing of minor minerals for a period of five years which shall be renewed
after every two years provided that the minor mineral exploitation/processing
unit/plant/crusher continues to conform to the conditions laid down under
rules 3 and 4 of these rules.

(3) Notwithstanding anything contained in these rules, an existing
minor mineral exploitation unit/plant/crusher shall be given license for a
period of five years and shall be allowed to operate after the commencement
of these rules provided that—

(a) he has obtained all clearances applicable before the
commencement of these rules ;

(b) he applies for fresh license within a period of two months from
the commencement of these rules.
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(4) After the expiry of license granted under sub-rule (3), the minor

mineral exploitation unit/plant/crusher shall have to seek new license under

these rules, fulfilling all the conditions/criteria prescribed under these rules.

6. Fee and period of license.—(1) Fee for grant of license

shall be,—

(a)

(b)

Rs. 25,000/- (Rupees twenty five thousand) for Hot/Wet
Mixing Plant for initial three years and renewal fee for such
license for three years shall be Rs. 10,000/- (Rupees ten
thousand) ;

Rs. 20,000/- (Rupees twenty thousand) for Stone Crusher for
initial three years and renewal fee for such license shall be
Rs. 8000/- (Rupees eight thousand) which shall be valid for
three years :

Provided that the existing units which may be granted
license under rule 5(3) ofthese rules shall pay the same fee as
applicable for grant of new licenses ;

Provided further that the Government may, by a notification
in the Government Gazette, revise the license fee and renewal
fee from time to time.

(2) The license shall be granted for a period of five years which can

be renewed further after every two years or till the period it is revoked by

the Licensing Authority, whichever is earlier. The application and renewal

shall be processed only after verification of records as provided in rules 7,
13 and 14 of these rules.

(3) After alicense has been granted/renewed, the Licensing Authority

shall forward a copy to the following :—

i

il.

Directorate of Industries and Commerce Department ;

Deputy Commissioner concerned ;
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iii. General Manager, District Industries Centre concerned ;
iv. District Mineral Officer, Geology and Mining ; and

v. Member-Secretary, State Pollution Control Board.

7. Raw material (Minor Minerals) to be obtained from legal
source—(1) No licensee of a unit/plant/crusher shall procure the minor
minerals for storage, processing the same in his unit/plant/crusher for the
finished goods and sale, other than from a concessionaire under the Jammu
and Kashmir Minor Mineral (Concession, Storage, Transportation of Minerals
and Prevention of Illegal Mining) Rules, 2016.

(2) Licensee of a unit/plant/crusher shall allow entry of minor minerals
to his unit/plant/crusher only under a valid consignee challans issued under
the Jammu and Kashmir Minor Mineral (Concession, Storage, Transportation
of Minerals and Prevention of [llegal Mining) Rules, 2016.

(3) Licensee of a unit/plant/crusher shall make transportation of his
exploited/processed goods under a valid consignee challans as per the
procedure prescribed under the Jammu and Kashmir Minor Mineral
(Concession, Storage, Transportation of Minerals and Prevention of Illegal
Mining Rules).

(4) Licensee of a unit/plant/crusher shall maintain all records of the
minor minerals procured, processed and supplied to further destinations and
submit monthly returns as prescribed under the Jammu and Kashmir Minor
Mineral (Concession, Storage, Transportation of Minerals and Prevention
of Illegal Mining) Rules, 2016.

8. Powers of inspection.—(1) The Licensing Authority or, any other
authorized officer of the Department of Geology and Mining shall have

right—
(a) to enter and inspect a minor mineral processing unit/plant/
crusher ;
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(b)

(©

(d)

to seize or order the production of any document, book, register
or records in the possession of owner or any person having
control of or employed in connection with any unit/plant/crusher
if he has reasons that contravention of the Act or the
rules made hereunder has been or is being or is about to be
committed ;

to stop and inspect any vehicle or cart in which minor minerals
(raw or finished) are carried for storage, processing in the plant/
unit, storage or for sale after processing ;

to seize the material (minor minerals), in raw or processed
form found in the premises of a processing unit or of any
person or any vehicle or cart or machinery in respect of which
he has reason to believe that the contravention of provisions
of these rules has been or is being or is about to be
committed.

Explanation :—The provisions of the “Jammu and Kashmir Minor Mineral

(Storage, Transportation of Minerals and Prevention of
Illegal Mining) Rules, 2016 shall apply for seizure of minor
minerals and tools for their illegal transportation and storage,
in raw or processed form.

9. Protection of environment.—(1) Every licensee shall abide by the

Pollution Control Board guidelines in force and shall take all precautions,

adopt such measures and install such devices as prescribed for protection of

environment and control of pollution as may be directed by the concerned

authority. Air pollution due to generation of dust, secondary dust or fugitive

emissions, fumes and noise pollution be controlled and kept within permissible

limits under the relevant laws and guidelines issued from time to time.

(2) Every processor shall erect boundary walls not less than 10 ft.

around his processing unit or as prescribed by the State Pollution Control

Board.
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(3) Every processor shall make plantation along the erected boundary
walls all around his unit/plant/crusher or as prescribed by the State Pollution
Control Board.

(4) The processor shall not allow direct run off water/other waste to
come out of the premises of the processing unit which would be disposed
off as per laid guidelines.

10. Revocation or suspension of license.—(1) If the Licensing
Authority is satisfied, either on a reference made to him in this behalf or
otherwise that,—

(a) alicense granted under rule 5 of these rules has been obtained
by misrepresentation of a material fact ; or

(b) the holder of the license has without reasonable cause failed to
comply with the conditions subject to which the license has
been granted ; or

(c) the holder of the license has suspended the processing of the
material in unit/plant/crusher without a reasonable cause in
order to create artificial scarcity ; or

(d) the holder of alicense has contravened any of the provision of
the Act or the rules made thereunder ; or

(e) the holder of a license does not conform to the provision of
rule 21 of these rules ; or

(f) the holder of a license has not followed the provisions of
rule 11 of these rules,

without prejudice to any other penalty to which the holder of the license
may be liable under these rules, the Licensing Authority may, after giving
the holder of the license an opportunity of showing cause, revoke or suspend
the license or forfeit the sum, if any, or any portion thereof deposited as
security for the due performance of the conditions subject to which the
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license has been granted and may also black-list the owner of the unit/plant/
crusher debarring him from issuance of license for a period up to 5 years.

11. Fixation of price.—The Deputy Commissioner of the district
may from time to time, by notification in the Government Gazette, fix the
maximum price of finished product per cubic meter for whole of the district
or different areas and different prices may be fixed for different kinds having
regard to specific gravity, size, compressive strength colour and end use.
While fixing such price per cubic meter for a minor mineral all relevant cost
factor would be taken into account to ensure that the license holder is not
charging exorbitantly from the public.

12. Quality of finished goods.—The finished goods manufactured
by the licensee shall conform to the standard set for such products by the
Indian Bureau of Standards or any other agency authorized in this behalf
and any variation shall constitute an offence punishable under rule 18 of
these rules.

13. Restrictions on sale by processor.—(1) No processor shall sell or
offer to sell or otherwise dispose off, to any person finished goods for a
price or at a rate exceeding the maximum ceiling fixed under rule 11.

(2) Where finished goods are sold, offered for sale or otherwise
disposed off in contravention of rule 11 by the processor or through any
person employed by him or acting on his behalf, shall be liable to prosecution/
penalties provided under rule 18, whether or not they were present when
the contravention occurred unless, it is proved that due diligence was exercised
by him to prevent such contravention.

(3) Every consignment of finished goods whether carried by a vehicle,
cart or any other mode or stored or delivered shall invariably be accompanied
by a valid sale bill as prescribed under law in force on the subject indicating
the quality, price and tax charges and the consignment not accompanied by
such documents shall be liable to seizure and the unit/plant/crusher holder
shall be dealt under law.
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14. Maintenance of accounts.—Every licensee shall maintain an
accurate account of all the purchases of raw material, quality, sale of the
finished product and other expenses incurred and such records shall be
open to inspection to the Licensing Authority or any Officer authorized in
this behalf by the Government.

15. Refusal to sell—No licensee or dealer shall refuse to sell the
goods to any person, if he is holding the stock for such sale. Such refusal by
licensee or dealer shall constitute an offence under the Hoarding and
Profiteering Prevention Ordinance, Samvat 2000 and any other law in force
for the time being in for on the subject.

16. Delegation of powers.—(1) The Government may, by notification
in the Government Gazette or as is deem fit, direct that any or all the
powers exercisable by it under these rules may in relation to such matter
and subject to such conditions, if any, as may be specified in the notification,
be exercisable also by such officers or authority subordinate to the
Government :

Provided that powers already delegated under rule 84 of the Jammu
and Kashmir Minor Mineral (Concession, Storage, Transportation of Minerals
and Prevention of Illegal Mining) Rules, 2016, shall be exercised by the said
officers under these rules also.

17. Appeal—(1) Any person aggrieved by a decision of the Licensing
Authority may, within a period of thirty days from the date of which the
decision is communicated to him, prefer an appeal to the Appellate Authority
provided that the Appellate Authority may entertain the appeal after the
expiry of said period of thirty days, if it is satisfied that the appellant was
prevented by sufficient cause from filling the appeal in time.

(2) On receipt of appeal under sub-rule (1), the Appellate Authority
shall, after giving the appellant an opportunity of being heard, dispose of the
appeal as expeditiously as possible.
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18. Penalties— (1) Whenever a processor is found to have stored
minor minerals in his processing unit in raw or finished form or sold it
illegally and in contravention to these rules, such processor shall be liable
for,—

(a) recovery of ten times cost of mineral so stored in raw or
processed form within the premises of his processing unit or
transported further ;

(b) revocation of the licenses of his processing plant/unit up to
two years with ten times recovery of cost of illegal minor mineral
so stored in raw or processed form within his processing unit/
plant/crusher or sold, when found for second time ;

(c) revocation of the licenses up to five years with the recovery of
ten times cost of illegal minor mineral so stored in raw or
finished form within the premises of his processing unit or
plant, when found for the third time ;

(d) complete revocation of licenses or imprisonment up to 5 years
with a penalty up to Rs. five lakhs after three consecutive
contraventions.

(2) Any processor who contravenes the provisions of rules 9, 11, 14
and 15 of these rules shall be liable to pay penalty up to Rupees one lakh or
revocation of license up to two years or both.

19. Licensing Authority to be a public servant.—The Licensing
Authority and every person duly authorized to discharge any duties imposed
on him by or under these rules shall be deemed to be a public servant within
the meaning of section 21 of State Ranbir Penal Code, Svt. 1989.

20. Protection of action taken under these rules—(1) No suit,
prosecution or other legal proceedings shall lie against any officer or authority
for anything which is done in good faith or intended to be done in pursuance
to these rules or any other rule or order made thereunder.
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(2) No suit or any legal proceedings shall lie against the Government
for any damage caused or likely to be caused by anything, which is done in
good faith or intended to be done in pursuance of these rules or any rule or
order made thereunder.

21. Conformity to other statutory provisions and court
directions.— Notwithstanding anything contained in these rules, the
processor shall abide by the existing Acts and rules or any modification/
amendments made under different Acts and rules from time to time, any
guidelines of State Pollution Control Board/Central Pollution Control Board
and any orders of the High Court/Supreme Court. The processor shall be
required to give an affidavit to this effect to the Licensing Authority at the
time of application.

22. Exemption.—Notwithstanding anything contained in these rules,
license for temporary Stone Crusher/Hot/Wet Mixing Plant exclusively for
construction of National Highways, State Highways or any other
infrastructural Government Project and Government approved Public Private
Partnership Project may be granted by the Licensing Authority for the project
period on fulfilling the provisions of the Jammu and Kashmir Minor Mineral
(Concession, Storage, Transportation of Minerals and Prevention of Illegal
Mining) Rules, 2016 and the guidelines issued by the J&K State Pollution
Control Board.

23. Repeal and savings.—(1) If immediately before the
commencement of these rules, any law, rule or order relating to the matter
regulating under these rules is in force, that law, rule or order, as the case
may be, shall stand repealed.

(2) Notwithstanding such repeal, nothing in these rules shall affect
validity, effect of consequence of anything done or action taken under the
said law, rule or order so repealed before the date on which these rules

comes into force.
(Sd.) SHAILENDRA KUMAR, IAS,

Commissioner/Secretary to Government,
Industries and Commerce Department.
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J&K STATE POLLUTION CONTROL BOARD
\ I ‘_:—3-;—.3* Jammu/Kashmir (www,jkspch.nie.in)
Sy
p=3 =4 =} .
Consent Order
‘ A A A F
Consent No.:~ SPCB/digital/180435846 0f 2018 =~ Date:- 17/02/2018
i T g:”\;‘;,_,
Consent To Operate (Fresh ) under Sectlojljé‘l*'}_z:'SIZngf.,j\hg‘:‘mw;war(l‘rgv-gn~tion & C‘o_n‘t;o.l:‘
Poltution)Act, 1974 aid under section-21-of e Ai¥ (Frevention & Control of Pollution) Act, 1981,
. a3 amended-s granted th favour of e ‘ _ '
Sh, RAVIKANT SINGH
M/s STONE CRUSHING PLANT
BAFLIAZ SURANKOTE o
" ﬁoonﬁﬁ, Surankote( registered with DIC vide registration
No: . :
] JIMU/PE/2015-16/153-55 date: 19/05/2017 )

for a period upto February 2019 (the consent eriod shall be ‘éktcndadi for further period subject to the
compliance of Enviropmetit Clearance conditionis) for ORANGE category of unit as per revised -
classification of industrial sectcr subject to the compliance of following terms and conditions in a time

' bound manner;-

The consent grarited by the Board is restricted to'&pventioni;pn@ Control of Poltution only and shall not be

tredted as gubstitute of permission required under other laws of the land.

Rs.17.0 lakhs . Further any change / enhancement in prodiction capacity
have to be intimated to the Board and unit holder has to apply fresh for the same

Products/BY-Products " Maximuim Quantity Unit
_ Name _ 7 _
1 BAJRI AND SAND | . 7800 ' Cubic Meters/Day

The emissions or discharge of environmental polli__:;tanti from the Fresh shall not exceed the relevant
parameters and the standards for the said industry ,operation ot precess spécified under respective schedules of
the Environment (Protection) Rules ,1986 as-amended from time to time. :

The unit holder shall comply wirh the National Ambidnt Alr Quality Stahdards as per EP Act [986 (refer rule
3(3B). . : .

The unit holder shall comply with the Noise Pollutioﬁ;’(ReguI-ation and Control} Rules 2000 as amended to .-
27 maintaig; i

ise level standards less than 75 db(A) during day tiine and 70 db(A} during, night time, Daytime is
e Gam to:10pm and viight time is 10pm to 6am, C

Theunit holder shall co.nply witli the Water (Pt e?ﬂ{ﬁ%ﬂh lgontrol
following parameters

a. Deily quantity of water consurnption the unit shall not exceed from 10 KLD;,

fd-&ﬁs

o) Act 1974

mply to the

b. The unit holder shall take adequale safe guards for the treatment of sewerage water by way of provviding
.septia / soukage pit and its discharge shall conform to the following standards

R N i A P e S e S T gy s & gL it
The convent 18 pranted valid for opérate of stone ‘ém's“her ila.vmg..cpnsentad quantity a3 under with capital

mu*indgurry cun applj i Renewal/Expansion of Consent on the Site www, fkocnns. nic.in divectly
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Parameters . " {Cont. in mg/l except for pH ) ' ]
pH 6-9 ' -
Total Suspended Solids 1100

BOD{3 days at 27 degree-celsius) - |30

7.. The unit holder shall instai} comprehensive air pollution control system so as to achieve the quality of
emissions within the limit. prescribed under Environment Protection Act 1986 (EP Act)

A, Implementation of fbll_o_vging Pollution .Controi Measures :

Dust containment cum ‘guﬁp&ess_ion system for the equipment,

Construction of wind breaking wall '

Cnnsiruetioﬁ of metalled roads within the premises.

. Regular cleaning and wetting of the ground within the premises.

Growing of a green belt (Broad leave trees in three rows) along the periphery,
Quantitative standa rdé”_fo’r the SPM

The suspended Farticulatqﬁ matter contribution value at a distance of 40 meters from
& cuntrolled isolated as well as from a unit located in a cluster should be less than
600 mgs/Nm3, The measurements are to be conducted at least twice a month for ail

the |2 months in a vear,
C. Additional Parameters

a, All the dust emitting points like jaw / roiler crushers, screeners / classifiers shall be
properly enclosed / covered. = - -

b. Conveyor belts shall be interlocked with the crushing operation,
The water spray system shall be interlocked with the crushing operation,

Annual health survey of the workers permanently employed by the unit holder shali
be conducted, ' ‘

S o e

P W (o
- -

L[5 anam

onroad, ' ° -

8. The unit shall not discharge any fugitive emissiofis from the unit beyond the permissible limits,

The unit holder shall abide by the directions of the Board which will be issued from time to time, Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall be
sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and

.

Enviroment Protection Act ir force,
10.  The Fresh shail be under surveiliance feonitoring of J & K State Pollution Control Board.

| . 11, The ynit holder shall have to get the samples of emissions/effluents énalysed from the laboratary of J&K

SPCB or laboratories approved t&}' J&K SPCRB after every 12 months to the checi the efficacy of Poljution

Control Devices (PCDs) installed in the unit

12, Once 75% of the cansented quantity has been achieved in performance of the unit, the unit holder may applu -

for enhanced quaritity on the basis of raw matetfal procured and inspection repart of the concerned district
officer PCB with regard to the :tream/mine of the procurement area, - ' .

13, No raw materials shall be extracted or purchased / ysed brought from river.ane km upstream and one km from
downstream of rail/road bridge, i-rigation structures apd any-othe government infrastructure/office,

‘14 The‘unit‘-hqjder shall carry the stone aggregates /sand in covered trucks/Tippers

15, _Specific Conditions:-

The unit holder shall comply with gencral ienns‘ and conditions of Water / Air Act and comi)liance-éf environment
standords 48 per EP Act 1986 and amendments made thergol . The unit holder shall adopt all safoguards to protect
the environment and comply to the directions issued by the Indystries and Commerce department J&X vide s{o No.

"7 e 7| Repular water spray shall be carried out at a1l dust exmitting poinre, boamy and |

‘ 302 dated 19th July 2017. The unit holder shall not ruf the stone crusher in case of failure of air pollution control
daviess , . - : ‘

[ Whanly

——
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A | J&K STATE POLLUTION CONTROL BOARD JAMMU

Format For Report On Processing of Applicﬁ 10h For .Gra.l.ht/Renewal Of Consent For Stone Crushers

1. Name of the unit M/S patel engineering pvt. Ltd. STONE CRUSHING
PLANT BAFLIAZ SURANKOTE
2. Capital Investment 17.0
3. Capital Investment Verified From
4. Year of Commissioning of the unit 2017
5. (a) Type of Consent CTO
(b) Category of unit as per general ORANGE
classification approved by the board
(c) Classification of the unit - Small
6. Product manufactured qty: STAND AND BAIJRI
Indicate Consented Quantity TPD/TPM
7. Location
Distance of proposed site from following features(as per sitting criteria)
(a) National Highway/State Highway 200 METERS
(b) Distt/Other/Road : 200 METERS
(¢) Municipal Limits 15km
(d) Distt. Headquarters 40km
(e) Residential Area/Abadi 12 15 houses within 500mtrs in scattered position
(f) Tourist Complex/Resort 3 KM
(g) Forest Land 1100 METER AS PER DFO POONCH
CERTIFICATE
(h) Controlled Area MORE THAN 1 KM
(i) Approved water supply of 20 KL MORE THAN 1KM
(i) Hospital/Nursing Home/Health Centre MORE THAN 2 KM
(k) Notified Bird Sancturay/National NOT EXIST IN THE AREA
Park/Wildlife Area
(I) Agricultural Land/Orchard except 200 METERS
Dry/Banjar Kadeem
(m) Nearest Educational Institution or MORE THAN 1KM
other similar Institution
8. (a) Proposed /Installed PCDS
(i) Green Belt proposed ABOUT 50 PLANTS PLANTED
(ii) Water Sprinkling System COMPLETE WASHING SYSTEM
(iti) Jacketing/Enclosures at different YES
sections viz crushing point at Screens
points etc
(iv) Wind breaking wall NATURAL HILLOCK
(v) Metalling of roads SEMI METALLED
(b) Total proposed cost for installing the
PCDs
9. Remarks:
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(a) Adequacy of Pollution Control System SATISFACTORY
Installed/Proposed

(b) SPM level(withiu prescribed standard
or not)

(c) Impact on receiving environment NO
water and air and comments hereof

(d) Have any complaints beeu receied if NO
so0, details thereof and comments

(e) Aréa under plantation and No. of About 50 plants around the unit
trees planted

(f) Other information

Whether Consent may be Granted : Yes

If yes, Validity period of Consent and conditions |The unit holder has submitted fee up to 2021 Higher

if anv.applicable authority may decide the consent period.

Officer Recommendation The unit is project specific and as per PCDs installed
and field report the case may be considered for CTO
fresh.,

Details of the Consent Fee Paid:
Type of Consent:- CTO

For the Year Bank Name | Branch Draft Date Amount (In
Name No./Money Rupees)
From To Receipt No.
Officers Remarks Name and Designation
Recommended Arshad Mahmood Tariq ( Sc. A)
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EXTRAORDINARY REGD. NO. JK-33

JAMMU AND KASHMIR OFFICIAL GAZETTE

Vol. 133] Jammu, Tue., the 23rd Feb., 2021/4th Phal., 1942. [No. 47-f

Separate paging is given to this part in order that it may be filed as a
separate compilation

PART III

Laws, Regulations and Rules passed thereunder.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECRETARIAT—DEPARTMENT OF MINING

Notification

Jammu, the 23rd of February, 2021.

SO-60.—In exercise of the powers conferred by section 15 and section
23C of the Mines and Minerals (Development and Regulation) Act, 1957
(Central Act No. 67 of 1957), the Government of Jammu and Kashmir
hereby makes the following rules, namely :—

1. Short title, extent and commencement.—(1) These rules may
be called the Jammu and Kashmir Stone Crushers/Hot and Wet
Mixing Plants Regulation Rules, 2021.
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(2) They shall extend to whole of the Union Territory of Jammu and

Kashmir.

(3) They shall come into force from the date of publication in the
Official Gazette.

2. Definitions.—In these rules, unless the context otherwise

requires,—

(i)

(ii)

(i)

(iv)

v)

(Vi)

(vii)

“Act” means the Mines and Minerals (Development and
Regulation) Act, 1957 (Central Act 67 of 1957) ;

“Government” means the Government of Union Territory
of Jammu and Kashmir ;

“Minor Mineral” means the minerals as defined in the
section 3(e) of the Act ;

“Mineral Concessions” means a mining lease, mining
license, quarry license, short term permit and disposable
permit in respect of minor mineral permitting the mining of
minor mineral in accordance with the Jammu and Kashmir
Minor Mineral (Concession, Storage, Transportation of
Minerals and Prevention of Illegal Minings) Rules, 2016 ;

“Stone Crusher Unit/Hot and Wet Mixing plant” means
the industrial units/plants/crushers installed or established for
the processing of the Minor Minerals into value added/
finished products ;

“Processing” means all physical processes such as grading,
washing, crushing, pulverization, calcinations, powdering,
cutting and polishing of Minor Minerals ; and

“Processor” means a unit/plant/crusher holder involved in
processing, value addition and sale of Minor Minerals under
these rules.

Words and expression used but not defined in these rules shall have
the meaning respectively assigned to them under the Mines and Minerals
(Development and Regulation) Act, 1957 and the Jammu and Kashmir
Minor Mineral (Concession, Storage, Transportation of Minerals and
Prevention of Illegal Mining) Rules, 2016.
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3. General Requirements.—(1) A Stone Crusher/Hot and Wet
Mixing Plant is not a mining unit but a processor of minerals obtained from
a source with a valid mineral concession. Such units shall be regulated by
laws, rules and other provisions applicable to industrial units.

(2) No permission/license would be needed by a Stone Crusher/Hot
and Wet Mixing Plant from the Mining Department except where it also
engages in mining, which activity shall be regulated by laws/rules
applicable to mining.

(3) Stone Crusher/Hot and Wet Mixing Plant shall establish/operate
only on securing,—

(i) Consent to establish/operate from the Jammu and Kashmir
Pollution Control Board issued as per the procedure/
guidelines and siting criteria prescribed by the Jammu and
Kashmir Pollution Control Board ;

(i) No Objection Certificate from Deputy Commissioner
concerned regarding title verification of land and its
usage ; and

(i) Registration with the District Industries Centre (DIC) if the
unit holder intends to avail any incentives available in the
Industrial Policy.

4. Raw/Processed Minor Minerals.—Every Stone Crusher/Hot
and Wet Mixing Plant established/operating under these rules shall procure
minor minerals, for storage and processing in the Unit/Plant/Crusher for
conversion to finished goods and sale, from a valid mining concessionaire
only under the relevant provisions of Jammu and Kashmir Minor Mineral
Storage, Transportation of Minerals and Prevention of lllegal Mining Rules,
2016.

5. Power of Inspection/Penalties.—The provisions of the Jammu
and Kashmir Minor Mineral Storage, Transportation of Minerals and
Prevention of Illegal Mining Rules, 2016 shall apply to seizure of Minor
Minerals and tools and associated penalties for their illegal procurement,
transportation and storage in any Stone Crusher/Hot and Wet Mixing Plant.

6. Protection of Environment.—Every Stone Crusher/Hot and Wet
Mixing Plant established under these rules shall strictly comply with the
provisions of the Environment (Protection) Act, 1986, the Water
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(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981, guidelines of the Pollution Control Board
and the Ministry of Environment, Forest and Climate Change issued from
time to time and other relevant laws/rules.

7. Fixation of Price and Sale.— (1) The Deputy Commissioner of
the district may from time to time, by notification in the Official Gazette, fix
the maximum price of finished product per cubic meter for whole of the
district or different areas and different prices may be fixed for different
kinds having regard to specific gravity, size, compressive strength colour
and end use. While fixing such price per cubic meter for a minor mineral all
relevant cost factors would be taken into account.

(2) No processor shall sell or offer/cause to sell or otherwise
dispose of, to any person finished goods for a price or at a rate exceeding
the maximum selling fixed under rule 7(1).

(3) Every consignment of finished goods shall invariably be
accompanied by a valid sale bill indicating the quality, price and tax charges.

(4) No processor shall refuse to sell the goods to any person if
he is holding the stock for such sale. Such refusal by the above unit holder or
dealers shall constitute an offence under relevant provisions of law in force.

(5) Each processor shall maintain all records/accounts of the minor
minerals procured, processed and supplied to further destinations and
submit monthly returns.

(6) Any processor who contravenes the provisions of these rules
shall be liable to pay penalty as per the provisions of the Act.

8. Delegation of powers.— The Government may, by notification
in the Official Gazette, direct that any or all the powers exercisable by it
under these rules may in relation to such matter and subject to such
conditions, if any, as may be specified in such notification, be exercisable
also by such officers or authority subordinate to the Government :

Provided that powers already delegated under Rule 84 of the Jammu
and Kashmir Minor Mineral Storage, Transportation of Minerals and
Prevention of lllegal Mining Rules, 2016 shall also be exercised by such
officers under these rules.

73



735

No.47-f] TheJ&K Official Gazette, 23rd Feb., 2021/4th Phal., 1942. 5

9. Conformity to other statutory provisions and court
directions.— Notwithstanding anything contained in these rules, the
processor shall abide by the applicable Acts and rules or any
modification/amendments made under such Acts and rules from time to
time, any guidelines of Jammu and Kashmir Pollution Control Board and
the Central Pollution Control Board.

10. Units existing prior to the commencement of the Jammu
and Kashmir Minor Mineral Exploitation and Processing Rules,
2017.—Notwithstanding anything contained in these rules, an unlicensed
Crusher Unit/Hot and Wet Mixing Plant existing before the
commencement of the Jammu and Kashmir Minor Mineral Exploitation
and Processing Rules, 2017 having valid consent to operate from the
Jammu and Kashmir Pollution Control Board shall be allowed to
operate. However, after expiry of consent to operate, it shall have to
obtain fresh permission as per Rule 3(3)(ii) as one time requirement.

11. Repeal and savings.—(1) The Jammu and Kashmir Minor
Mineral Exploitation and Processing Rules, 2017 issued vide Notification
SRO-302 0f 2017 dated 19-07-2017 shall stand repealed.

(2) Notwithstanding such repeal, nothing in these rules shall affect
validity, effect of consequence of anything done or suffer to be done under
the said law, rule or order before the date on which these rules come into
force.

By order of the Lieutenant Governor.

(Sd.) MANOJ K. DWIVEDI, IAS,

Commissioner/Secretary to the Government.
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J&K POLLUTION CONTROL COMMITTEE
Jammu/Kashmir

Consent Order

Consent No.:- PCC/digital/23064190437 of 2023 Date:- 04/12/2023

Consent To Operate (Renew) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Poilution) Act, 1981, as
amended is granted in favour of Sh. Sandeep Kumar

M/s Patel Engineering Ltd.

‘Village Bufliaz Surankote Poonch

{ registered with DIC vide registrationNo:
Nii dt 20/10/2020)

for a period upto November 2024 for ORANGE category of unit as per revised classification of
industrial sector subject to the comphance of following terms and conditions in a time hound manner:-

The consent granted by the Comumittee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission réquired under other laws of the land.

The consent is granted valid for operate of stone crusher having consented quantity as under with capital
investment (as per Schedule II) Rs. 17 laihs. Further any change / enhancement in production capacity,
process ;raw materials shall have to be intimated to the Board and unit holder has to apply fresh for the

SEme.

rS No. ProductszY~Pmducls Maximum Unit

, Name Quantity

| 1 Bajri and Sand 7800 Cubic mtr / Day

The emissions or discharge of environmental poliutants from the unit shali not exceed the refevant
parameters and the standards For the said industry ,operation or process specified under respective schedules
ofthe Environment (Protection) Rules ,1986 as amended from time to time.

The unit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer
rale 3(3B).

The unit holder shall comply with the Noise Pollution (Regui’a_ﬁo_n and Controf) Rules 2000 as amended to
maintain noise level standards less than 75 db{A) during day time and 70 db(A) during night time, Daytime
is reckoned in between 6am to 10pm and night time is 10pm to Gam.

The unit holder shall comply with the water (Prevention and Control of Pollution) Act 1974 and comply to
the following parameters

a. Daily quantity of water consumption the unit shall not exceed from 05 KLD.

b. The unit holder shall take adequate safe guards for the treatment of sewerage water by way of
providi'ngseptic / soakage pit and its discharge shall conform o the following standards

Parameters ‘ Cone. in mg/l except for pH . _—1

pH 6-9 : M*« ‘ |

LTotal Suspended Solids 100 7 —_— N |
. . i yﬁg T S, a\s

‘BOD(B days at 27 degree Celsius) 30 . ., 1

Fapn.

ey TO

\ S ESTARLISH Oppgpre &/

o FRESH RENgwa O/

"'"‘:'4 &
"t 7@"',

-y -*'
+ ~ o
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7. The unit hoider shall instal] comprehensive zir pollution controf system so as to achieve the quality of
emissions within the limits preseribed under Environment Protection Act 1986 (EP Act).

A. Implementation of following Pollution Control Messures :

a. Dust containment com suppression system for the equipment,

b, Construction of wind bredking wall,

C. Construction of metalled roads within the premises.

d. Regular cleaning and wetting of the ground within the pretmises,

€. Growing of a green belt (Broad leave trees in three rows) along the periphery,
B. Quantitative Standards for SFM:

[The suspended particulate matter to be measured between three meters and ten
meters from any processes equipment of a stome crushing unit shall not exceed
600 pugms per cubic meter } from a controlled isolated s well as from a unit located
in a cluster should be less than 600 mes/Nm?.

C. Additional Parameters

a. Afl the dust emitting points like jaw / roller crushers, sereeners / classifiers shall be
properly enclosed / covered,

b, Conveyor belts shall be interlocked with the crushing operation.
The water spray system shall be interlocked with the crushi ng operation.

d. Annual health survey of th€workers permanently employed by the. unit holder shall
be conducted,

€. Regular water spray shall be carried out at all dust emitting points, boundaries and
on road.

8. The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.

9. The unit hoider shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of poilution controi acts by the unit shai}
be sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and

Environment Protection Act in force,

10.  The consent granted shall be under surveillance monitoring of J & K Pollution Control Committee.

11. The unit holder shall have to get the samples of emissions/effluents analyzed from the laboratory of J&K

PCC or laboratories approved by J&K PCC to the check the efficacy of Pollution Coritrol Devices (PCDs)
installed in the unit,

12, No raw materials shall be extracted or purchased / used brought from river one km upstreamn and one km
fromdownstream of rail/road bridge, irrigation structures and any other govemnrnent infrastructire/office.
13.  The unit holder shall carry the stone aggregates /sand in covered trucks/Tippers,
14, Specific Conditions: .
a) The unit holder has to develop three rows of thick green belt along the periphery of the unit. This green belt
must include a:row of adequate number of ever green broad feaved troe species having good canopy.
b} The unit holder shall have an authorized source of water apd shalt ensure that untreated wagte water is not

discharged in to any water Body.

of emission on six months basis, s"{s';;\‘ ‘
e
d} This consent is issued subject to condition gf;;-&nstalhng LBt g of covers to conveyer belts along with

telescopic chutes at the ‘end of conveyer belts w:mitigate dl.%t
complaint the stone crusher shal be closed. ¥fs,ii?:glg project s

and machinery after completion of project workt £z

ﬂyf

fons and in case of any receipt of public
‘the prajegt proponent shall dismantle plant

P
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15, In case of violation of above mentioned conditions or any public complaint the consent shal! be withdrawn and

unit holder shall shift the unit to another suitable site at his own risk and responsibility.

16.  The above conditions shall be enforced inter-alia under the provision of the Water {Prevention and Control of
Pallution) Act 1974, Air (Prevention and Control of Poliution) Act 1981 and Environment (Protection) Act
1985,

* This consent is issued purely from environmental angle and the Committee shall nat be responsibie for any
claim, countegtiaim, ownership; partnership ete of the unit,

Asstt Env. Engineer

Copy to the :
1. Regional Director PCC Jammu for information.
2. Director Geology Mining Jammu for information & ensure compliance under ELA Notification & EP Act.
3. General Manager DIC Poonch for information,

4. D.OPCC Poonch for information & ensure compliance of the conditions of the consent.

5. P.A to Chairman J&K PCC for the information of Chairman

6. M/s Patel Engineering Ltd. Village Bufliaz Surankote Pooach for information .

7. Office file

*
ey
3 on At 985, read with the Water (Prevention & Cantrot of
= gy i . I
Pollution} Act 1974 & Air (Prevention & Controi of PBINion) Actp Ii{gi whith can also be loaded Fom the wehsite www. kspebonic.in or at
ey EFCt:
i

wwaw,epch bic.in ‘ - M?.::ﬁ f’J‘," ’?@
* FBrz 2

The unit holder shall comply @ enviruament standards as 3

/
o

“This is computer generated document from OCMMS by JKPCB”

. The indusiry can apply for Renewal/Expansion ef Consent an the Sive veww, [koamms, nic.in directly
FPages
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Government of Jammu and Kashmir

OFFICE OF THE TEHSILDAR SURANKOTE

Tel No 01965-295566 E-mail:Tehsildarsurankote2020@gmail.com
The District Magistrate,
Poonch
No:- 0Q/sKkT/ L4 Q) ) ' Dated:- 12-07-2023

Subject:- Parnai H.E Project {3x12.5 MW)< J&K, regarding no objection Certificate for Title

Verification of Land under S.0 60 for renewal of 70 TPH Aggregate Processing Unit
(Crusher Plant).

Sir,

Kindly refer your office letter No. DCP/SQ/2023/454-55 dated 19-06-2023 regarding the
subject cited above. In this connection it is submitted that report of the field staff (Copy Enclosed)
was sought which reveals that the Crusher has already been installed and running on Khasra No.
507 Ghair Mumkin Darya situated at village Buffliaz. Land is Sarkar Makbuza Sarkar. The Séid areais
out of Municipality limits of Surankote. There is no habitation, Government/ Non-Government and

religious Institution around the said area up to 200 meters.

Hence report is submitted for kind perusal at your end please.
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Translated Copy
of pages 92 to 95 95A

Hon’ble Sir,

This application before your good self that as per
your order the holiday in the office of Dy.
Commissioner of Poonch, bearing No. SO/454-55
dated 19.06.2023 in relation to the land bearing
Khasra No.507 of Village Bulffliaz. It is requested that
after the perusal of the record it is found that this land
Khasara No. O.C. situated at Mauza Bulffliaz is the
property of government/ in the possession of
Government in the kind of Gairmumkin river is

registered.

After going on the spot, it is found that the land
bearing Khasra No. OL is the property of government/
in the possession of Government in the kind of
Gairmumkin river Parnail Hydro Project has been
found fixed of Stone Crusher. The same is continued
for the last 7 years. The stone crusher of the above

said office, there is no any family or religious



758

department,. Health Institution is found around 200
meter and the population is residing around 250 meter
far from. So this report including copies, Khasra
Girdawari, /Jamabandi/Shijra is prepared and sent

for the purpose of suitable action.

N.T. Buffliaz /report 8.7.23

Khalilul Rahman Khan, Patwari Halqa Buffiliaz,

95B
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From Nayab Tehsildar

Before the Tehsildar Surankot

Bearing No. NTS/60, dated 12.07.2023

Hon’ble Sir,

In the matter of above subject an investigation
has been done. And it was found that in the Khasara
No. O.C. in the kind of Parnail Hydro Project has been
found fixed of Stone Crusher. So the report is annexed

for your kind perusal.

N.T. Buffliaz /report 8.7.23

Khalilul Rahman Khan, Patwari Halqa Bulffiliaz,
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Copy of site plan of Shijra Kishwar for Mauza Buffliaz
Tehsil Pandu, Surankot Distt. Poonch for the year

1941-46.
Boundary of stone crusher established
North
East West
South

Note: the copy of site plan which has been shown is

correct.

95D

il



Copy of Jamabandi 4 years Kharif/Rabi Mauza Buffliaz number Hadbast No.67 Tehsil Surankot,
Distt. Poonch

761

95E

1. 2. 3. 4. 5. 6. 7. 8. 9 1 11. 12 13 14 15 |1 17
. 0. . 6
Kh K Na N Nam | So N K A | K Rent Par A Sur Nu K | Re
ew | h me | a e of | ruc | a ha | r in | whic |t of | mo | cha mb | i ma
at at | tar | m | far e m | sr e | d h is |[jak | un | rge er n | rks
No | a af e mer of e a a | s paid | kiy t d
N pa of irig | of | No by at wit
0. tti o) ati fil farm |an h
wit | w on e er d det
h n d and tari | ial
nu er detail | ka S
m S ba
be ach
r h
39 1 Kh G Govt 50 Gair
0 ew ov | . 7 mum
1 8 at t. Poss kin
9 No essi river
.1 on

The copy is correct with original.
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95F
Copy of Khasra Girdawari for Mauza Buffliaz Tehsil
Surankot, Distt. Poonch.
1. 2. 3. 4. S. 0. Transfer
Area Crops | of hakkiat
Khasra | Name |Name of | Kinal | Marla | Kinds of
No. of owner land
owner |with
with details
details
507 Govt. | Govt. 92 8 Gair Rent &
possession mumkin cultivation
Dariya

The copy is equivalent to the original.

N.T. Buffliaz /report 8.7.23

Khalilul Rahman Khan, Patwari Halqa Buffiliaz,

il




763

96



//True Typed Copy//

GOVERNMENT OF UNION TERRITORY OF JAMMU & KASHMIR

OFFICE OF THE DEPUTY COMISSIONER POONCH
Tel. No.:01965-270333 Fax No. 01965-222363 e-mail: dcpoonch@gmail.com

Tehsildar
Surancote

No.DCP/SQ/2023/454-55 Date: 19.06.2023

Subject: Parnai H.E. Project (3x12.5 MW), J&K, regarding No Objection
Certificate for Title verification of Land under S.O. 60 for
renewal of 70 TPH Aggregate Processing Unit (Crusher Plant).

Sir

Apropos to the subject cited above find enclosed herewith the copy
of the letter received from Project Manager Parnai Hydro Electric Project

vide No. 333&334/PHEH/Draba/2512 dated 01.06.2023 regarding the

subject cited above.

In this regard, you are directed to verify the title of the land bearing
Khasra No. 507 of Village Bufliaz and furnish detailed report regarding
the title and usage of the land to this office within 2 days positively.

Yours faithfully

Sd/-

Zaheer Ahmed Kaifi (illegible)
Assistant Commissioner (Rev.)
Poonch

Copy to:
1. PS to Deputy Commissioner, Poonch for information of worthy
Deputy Commissioner.

Received on 20/6/23
Sd/-
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Annexure Il

AIR ANALYSIS REPORT:

766

UNION TERRITORY OF JAMMU & KASHMIR

POLLUTION CONTROL COMMITTEE
Air Laboratory Regional office Jammu

1SO 9001:2018 Certified
PARIVESH BHAWAN GLADNI, TRANSPORT NAGAR (NARWAL)

JAMMU

Dated on: -

98

01-07-2024

Report No: - 18 of 2024

Sub: - Monitoring / analysis report of Stone Crushers of District Poonch (w.e.f 12/12/2024 to 17/12/2024).
Ref: - JKPCC/NGT/2024/1394-1399; Dated: 21-11-2024.

S.No Name of the Units Locations Geo- coordinates Results evaluated for Remarks
particulate matter
1. M/s Himalyan Stone | l.Inside the premises of the Stone Crusher Lat: 33.684596 328 pg/m? SPM Results within the permissible limit
Crusher, Pandhali Long: 74.270714
Nallah (Mohra Bachai) | 2 Around the Crusher (on the roof top Mohd Shabir
Surankote Shah) Lat: 33.683482 79ug/m3PM1o b P s
Long: 74271977 Results within the permissible limit
2, M/s Masood Ahmad | l.Inside the premises of the Stone Crusher Lat: 33.738412 323pg/m3 SPM - Results within the permissible limit
i Stone Crusher village Lat: 74.182107
Kalai, Tehsil Haveli.
lzr;g;(l)]und the Crusher (on the roof top of Pervaiz Il:s;:g: gi%ggi 69 pg/m?PMio Results within the permissible limit.
3. M/s Mehnaz Stone | l.Inside the premises of the Stone Crusher Lat: 33.738306 422 pg/m3 SPM Results within the permissible limit.
Crusher village Kalai, Long: 74.181865
Tehsil Haveli.
2.Around the Crusher Lat: 33.741303 69 pg/m3PMjo- as mentioned
(on the roof top of Pervaiz Igbal) Long: 74.178984 at S.No 2 due to same latitude | (Both the crushers namely M/s Masood Ahmad
and longitude. Stone Crusher and M/s Mehnaz Stone Crusher
are adjacent to each other)
4. M/s Ghai Stone Crusher | 1.Inside the premises of the Stone Crusher Lat: 33.762770 444 pg/m3 SPM Results within the permissible limit
village Gundi Drungli Long: 74.129007
Nallah (Kanakote),
Poonch e
2Around the Crusher (no residential house/area | i | s Wonitering [pEdurd) the cr':lSh?l: Weis npl
was found near the crusher) conducted due to . non-avallablht‘y of any
house/power supply in the surrounding area,
5. M/s Chesti Enterprises Monitoring was not conducted and also found
Stone Crusher village Non-operational without Pollution control devices.
Gundi Drungli Nallah
(Kanakote), Poonch
6. M/s 79 RCC GREF Stone Monitoring was not conducted due to some
Crusher village Gundi Non-operational technical fault in the chamber of the crusher.
Drungli Nallah
(Kanakote), Poonch

(e
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ot |. .0 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

xxxXGIDHxxx

1S O w31k 905 2023-245956
CG-DL-E-19052023-245956

HFTETIT
EXTRAORDINARY
AT [I—&vT 3—37-g7% (i)
PART II—Section 3—Sub-section (i)

TR & TTfore
PUBLISHED BY AUTHORITY

. 304 7% faeett, e, WE 19, 2023/49TE 29, 1945
No. 304] NEW DELHI, FRIDAY, MAY 19, 2023/VAISAKHA 29, 1945

T, 99 S STqaTg TRAAT A

srfagE
7% =1, 18 WS, 2023

qr. &1, 376(N).—Faua =y FEw i gF@iewor (Feem) genga Faw, 2022, agiEer
(Fweror) =, 1986 F A= 5 & Iuf=aw (3) F orefi= TATaferd, Wa ST % qgia<o, a9 ¥ Jaarg
aRadd #arerT it AfaEET S ananf. 805 (), A 4 JFav, 2022 FRT ARG & TSI,
FETYTIOT, 9T 11, & 3, 3uEe (i) ¥ v o o o S o7 adft safen /@, S o9 gl
BT TATST g, I qIrd |, et 36 ATI=T § iqfag o= it IadT SAar &1 Suerse F:7 af T2
off, 9T &A1 % @\ ¥ 99, a9 37 g2 st e 70 o

Y, TATE ATAAT FATAE FLA ATSAT TSI 6T TTAAT 7 TG, 2022 Tl AT HT ITAE FIT &F

TE o7 ;

AT:, A, Feald GLHTE, TITGV0T (S22A07) AfA=aw, 1986 (1986 FT 29), FT €T 6 3T &TeT 25
BT 9&T ARAT T TN Fd gU, TAE0T (HeA) a9, 1986 1 T Hemes wa % forw fAefated
[EREECICIFEACEIC e

1. "ftreq A i TRW.—(1) =7 Rt 1 wfer qrm aateer (geern) e e fFaw, 2023 7

3215 GI/2023 )
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2 THE GAZETTE OF INDIZ.gngTRAORDINARY [PART TI—SEC. 3(i)]
(2) T TSTIT H TH ATIGEAT F TR 6T ARG H g AT F AGHTT I TG g |

2. aFTaer (Hveer) e, 1986 #t A EEi-1 §,- .. 115 T a9 Fafdq gfafeai & g
Aeferfaa #.9. v afafeat siaenfug £ ST, sraf:-

FH . ERIL HHES HITH
@) (2) (3 4)
“116 gie T = ToF IS H fafae T digdr
(mg/Nm?)
9 2139 gie e w59 150
IH 2129 gie o |59 300

(i) e e &35 F O =Faw % FA1s & TUET T8 THR 6 AT0IAT: ©F ST (THom)=14 (F7)03,
Stet g PR/ § U, IS a7 E |

(ii) Faer T Tgur e aE A7 wguer R atEtat g ARy  fiea Sam #1 g s G
STUATT |

(iii) AT T HAATS H EIA AT AT I AT 6 EEHTE TAAT [ IS  TqAT FH Thh Wata oham
STOATT |

(iv) afmT % e F7 9, F FC T G760 TEHW, TSI AT ATASIT &3 FT TFHT haT STTUIT
TAT ZHET T3, TET STUAT |

(v) TETaRr (F@eeA) sfafaae, 1986 F | eafa wguor (Rffwme qur f=on) ==, 2000 =
AT AT STTUATT T ATHHT T AT AT ITHIT T FohT ST |

(vi) afxfer % ey gfa ot Bfae i st

(vii) TRAT & Q=TT ATHETee GaHe (SCUET)F ST 1 STIHTT &f SN |

(viii) et ot e wiferar £ = gie e £ a=it amnft ghFar § qEe=teg it S |

(iX) ST =207  3(q | 7T §4F Fl eI & AT, FH-TAA Hl [H: T (64T ST |

(x) TS TEuOT fA=T &7 AT sguor ey afAtaEt, Suersy et ¢ e aataeet fafat &
ST U gie Toe |31 1 AT & g 376 ST 3% srHar &7 fafaeT F7 g

(xi) gtz e === i1 et v Rt g amEet & st B s
@) el i FwEar Ay fwr a1 fHFa g
@) emEmEr | 0.5 BT T,
(M) TS AT TS TS (Fe T ) 0.2 fRAT
() EEmeriFTES aar Efet 7 0.5 fHATL T,
(3) Tard, =TT AT 9 = 7 1 FRAT T,

(i) TR AT (xi) T e ATIEEt B ORT  w AT @ gie e S F 2 °, Thrs 6
wATe Tifer a7 Siters oftet &t =Aaw 6 Hiex F=1 daw a=+1 AT |
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[T [I—avE 3(i)] AT FT rrz'ggaw'ra'rm 3

(xiii) gz fo "o A= Sfeafaa IuaFa arg guor [FE=r SUFl & a9 g AT arfdh AT &l
T FA % oI Tsaaqy qqar giA1e=d &t S a9
F. TH F TH: 9 Tha? T AT [/Aeal-F =
g, 99 F Y o fhead aigd Aedl-ad

[T, /. #I-15017/14/2018-HdTesey]

TN ITA I, T9Y A=

feoquft : g Faw, 9a F TS, SETE, 9 0L 8T 3, IUET (i) # ae 19 79§, 1986 FRT
TR 60 T 9 S Srferg=mT St |, 373(31), 16 w<, 2023 3T sifaw ame |@enfaa
% 1)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th May, 2023

G.S.R. 376(E).—Whereas, certain draft rules, namely the Environment (Protection) Amendment Rules,
2022 were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i) as required under sub-
rule (3) of rule 5 of the Environment (Protection) Rules,1986, vide notification of the Government of India, Ministry
of Environment, Forest and Climate Change, number G.S.R. 805 (E), dated the 04™ November, 2022, inviting
objections or suggestions from any person likely to be affected thereby within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the Gazette containing the aforesaid notification were made available to the public on
the 07" November, 2022;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement.-(1) These rules may be called the Environment (Protection) Second
Amendment Rules, 2023.

(2) They shall come into force on expiry of period of six months from the date of publication of this
notification in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-I, after serial number 115 and the entries
relating thereto, the following serial number and entries shall be inserted, namely: -

SI. No. Industry Parameter Standards
@ e)) &) Q)
"6 Hot Mix Plant Par.tic.ulate Matter Concentration (mg/NmS) in stack
emission
Batch type Hot Mix Plant 150
Drum type Hot Mix Plant 300

Notes:

>i) The minimum stack height for Hot Mix Plant shall be calculated as: Stack height (H) = 14(Q)0'3, where,
Q is the SO, emission rate in kg/hr.

(i1) Only approved fuel as specified by State Pollution Control Boards or Pollution Control Committees shall
be used.
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(iii) Dust emission from material handling shall be contained with water sprinkling or by covering the points
of dust emission.

@iv) The internal roads, working platform, loading and unloading areas in premises should be paved and kept
clean all times.

v) Provisions of the Noise Pollution (Regulation and Control) Rules, 2000 shall be followed and workers
shall be provided with personal protective equipments.

(vi) The green belt shall be developed along the periphery.

(vii) Use of Recycled Asphalt Pavement (RSP) shall be allowed in the aggregates.

(viii) Any process rejects or left over of the hot mix shall be recycled in the process.

(ix) The site shall be reinstated at the end of operation phase i.e. after dismantling the plant.

x) State Pollution Control Boards or Pollution Control Committees may decide the size and capacity to
permit hot mix plants based on available technology and prevailing environmental conditions.

(xi) The Hot Mix Plant shall be installed from the following siting criteria, namely: -

(a) 1 km from boundary of cities and towns;

(b) 0.5 km from habitation;

(c) 0.2 km from National or State Highways ( from Centre Line);
(d) 0.5 km from Schools or Colleges and temples;

(e) 1 km from Hospital, court and tourist spot.

(xii) In case existing hot mix plants are not able to meet above siting criteria at para (xi) above, the unit may
be allowed with the condition that minimum 6 metre high compound wall of GI sheets along plot
periphery shall be installed.

(xiii) The hot mix plant shall be equipped with appropriate air pollution control devices as mentioned below so
as to ensure optimum efficiency to achieve the standards, namely:-

(a) Drum Type: Cyclone or multi-clones with wet scrubber;
(b) Batch Type: Multi-clones with bag filters.
[F. No. Q-15017/14/2018-CPW]
NARESH PAL GANGWAR, Addl. Secy.
Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),

vide number S.O. 844 (E) dated the 19™ November 1986 and last amended, vide notification number
G.S.R. 373(E) dated the 16" May 2023.
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From: Sania Abbasi<sania.abbasi@khaitanco.com>

Sent: 24 May 2026 21:00

To: guptaassociatesjmu@gmail.com; cs-jandk@nic.in; secy-moef@nic.in;
mscb.cpcb@nic.in; dgmjak@gmail.com; membersecy.pcb@jk.gov.in

Cc: Aakash Bajaj

Subject: O.A. No. 653 of 2024 | National Green Tribunal, Principal Bench, New Delhi
[KHAITAN-MATTERS.FID379727]

Attachments: Reply on behalf of Respondent No. 12 24.05.2026.pdf

Dear All

We act for and on behalf of Respondent No. 12, Patel Engineering Limited, in the captioned Application.
Please find attached the Reply being filed on behalf of Respondent No. 12 in the said Application.
This is for your information and record.

Yours sincerely
Sania Abbasi
For Khaitan & Co

Counsel for Respondent No. 12, Patel Engineering Limited
Sania Abbasi

Senior Associate
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This message (including any attachment(s) hereto) is confidential and may also be privileged. It is intended solely for the addressee. If you are not the intended
recipient you are hereby notified that any disclosure, copying, distribution or taking any action in reliance on the contents of this information is strictly
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